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No. 5-HLA of 2023/113/4606.— The Haryana School Education (Amendment), Bill, 2023
is hereby published for general information under proviso to Rule 128 of the Rules of Procedure
and Conduct of Business in the Haryana Legislative Assembly:-

Bill No. 5-HLA of 2023
THE HARYANA SCHOOL EDUCATION (AMENDMENT) BILL, 2023
A
BILL
Sfurther to amend the Haryana School Education Act, 1995.

Be it enacted by the Legislature of the State of Haryana in the Seventy-fourth Year of the
Republic of India as follows:-
1. This Act may be called the Haryana School Education (Amendment) Act, 2023.
2. In section 2 of the Haryana School Education Act, 1995 (hereinafter called the principal Act),-

@) clauses (b) and (c) shall be omitted; and

(i)  item (ii) of clause (d) shall be omitted.

3. Section 6 of the principal Act shall be omitted.

4. Sub-sections (1) and (2) of section 7 of the principal Act shall be omitted.

5. Sections 8, 9, 10 and 11 of the principal Act shall be omitted.

(633)
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Amendment of
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Haryana Act 12
of 1999.

Omission of
section 6 of
Haryana Act 12
of 1999.

Amendment of
section 7 of
Haryana Act 12
of 1999.

Omission of
sections 8, 9, 10
and 11 of
Haryana Act 12
of 1999.



634 HARYANA GOVT. GAZ., (EXTRA.), MAR. 16, 2023 (PHGN. 25, 1944 SAKA)

Amendment of 6. Sub-sections (1) and (2) of section 16 of the principal Act shall be omitted.
section 16 of
Haryana Act 12

of 1999.
Substitution of 7. For section 17 of the principal Act, the following section shall be substituted, namely:-
;ICCUOH 11\ 7 102f “17. School funds.- (1) In every recognized school, there shall be a fund, to be called
of 19oo <t the School Fund which shall include the following:-

(a) fee;

(b) any charges and payment which may be realised by the school for other
specified purposes; and
() any other contributions, endowments, gifts and the like.

(2) (a) Income derived by recognised school by way of fees shall be utilised only
for such educational purposes, as may be prescribed; and
(b) charges and payments realised and all other contributions, endowments
and gifts received by the school shall be utilised only for the specific
purpose for which they were realised or received. The unspecified gifts
shall also be used for academic purpose.

(3)  The Managing Committee of every recognised school shall file every year with
the Director such duly audited financial and other returns as may be prescribed
and every such return shall be audited by such authority, as may be prescribed.”.

Amendment of 8. In sub-section (1) of section 18 of the principal Act, the word “aided” shall be omitted.

section 18 of
Haryana Act 12
0f 1999.

Amendment of 9. Clause (a) of sub-section (4) of section 21 of the principal Act shall be omitted.

section 21 of
Haryana Act 12

of 1999.

Amendment of 10.  In sub-section (2) of section 24 of the principal Act,-

Hryana F (i)  clause (k) shall be omitted; and

of 1999. (i)  in clause (p), for the words “by an aided school”, the words “by a school” shall be

substituted.
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STATEMENT OF OBJECTS AND REASONS

The majority of employees on the sanctioned posts of the aided schools have been appointed in government
schools in 2017-18 as per the provisions of Haryana Voluntary State Education Service Rules, 2017. Only few
employees of such aided schools have been left in these aided schools as they have not consented to join in govt.
schools. As per the provisions in the Act department is giving aid to the tune of 75% of the salary for these employees.
These schools also have employees on unsanctioned/unaided posts and they are claiming equal pay for equal work from
the department. Many such cases are pending in the court which may create financial liability on State Exchequer if
such cases succeed in the Court of Law.

Provisions for the aided schools were made in the Act of 1995 because there was shortage of govt. schools in
the State as per requirement and providing education to the resident children is prime responsibility of the State. As on
present condition all geographical locations in State as required by various legal provisions are covered by govt. schools.
Hence, there is no need of aided schools in the State.

KANWAR PAL,

School Education Minister, Haryana.

Chandigarh: R. K. NANDAL,
The 16th March, 2023. Secretary.
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